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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Order dated 17.1.2002

Heard Shri N.R.Routray, learned counsel £or the
petiticner and Shri R.Ce.Rath, learned Addl.

St anding Counsel for the respondents andperused
the. records.

In this O.A. the petitioner has prayed
for a direction to respondents to give him
differential provident fund arrears with 12%
interest and also transportation allowance.

the prayer of the applicant. NO rejoinder has kee

h

filede.

t

For the purpose ©f considering this
petition it is not necessary tO g0 into to© many
facts of this case. Applicant has stéted that
he retired on superannuation on 30,6,2000 and
after retirement all benefits were given to him
and he has no grievance with regard to retiral
benefits except in respect of provident fund ang
trangportation allowance. SO far as provident
fund is cCncerned, applicant has stated and this
is also admitted by the respondents that he got
Rse7455/~+ Applicant has stated that in his servic
career he had only once taken an advance of
Rs.9000/= and had never taken any further withdraw
and therefore, the balance amount at his credit
cannct be Rs.7455/-. It is also stated that
another person one Bhagaban Biswal, who was
similarly appointed along with the applicant
got provident fund amounting to Rs.70,000/- |
and in the context of the above applicant has
approached the Tribunal for payment Oof excess

provident fund. As regards transportation
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allowance, applicant has not mage any specific
averment ekcept claiming that the transportation
allowance should be paid to him. Respondents ailong
with

[their counter have annexed a detailed extract

of statement of provident funé balance from
January 1969 to June, 2000. From this I f ind and
this has also been averred by the respondents in
their counter contrary to the statement of the
applicant that'he had once taken withdrawal from

T

the G.P.I'., As——rotiee applicant during his

| g7
service career had taken G.P.F. advance on 13
Occasions in respect of different amounts and
non-refundable advance for six times., In view
of this his statement that he has taken eRiy
GePof'e advance 6iiagﬁce in his service career
cannct ke accepte;; Moreover respoOndents have
{ averred in their cOunter that G.P.F.Account slips
of every year have been sent to the applicant
showing therein of different withdrawals ang
balance amount but the applicant had never
Objected to tbe.same. In consideration of this
I hold that the applicant has been rightly
paid his Prowident Fund dues and no excess amount
is due to be paid to him. Therefore., the pra
for payment of differential provident fund arrears
is held to be without any merit and the same is
rejected.

As regards the transportation allowance,
applicant, as stated earlier,has not made any
specific averment except claiming that the
\jr\yww) %ransportatinn allowance should be paid to him.
He.has neither named the staticn where he

superanhuated nor has he stated where he shifted
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his belongings and when he applied for
transportation allowance. Under the instructions

transportation allowance to a retiree is

-

required to be paid on his furnishing the

T eAe £ill. In view of this it is ordered that

..

in case the applicant has furnished any
IeAe Pill along wlth,\t ran¥portation allowance
crior to filing of this C.A. on 22.9.2000,
and if the came is pending., then this bill

lowance

]
(-

hould be cleared and transportation a

hd

1)

be paid to the applicant strictly in accOrdance

8 =

with rules and entitlement of the applicant.

with the above direction O.A. is

ispoced of, but without any order as to costs.




